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Applicant by Mr,M.M,Sudame.

Respondents by Mr,Ramesh Darda.

Oral Judgment:iﬁ

§Per Shri M.S.Deshpande, Vice-Chairmanj Dt. 20.7.1993.
Present Mr,M.M.Sudame, advocate for the applicant

and Mr.Ramesh Darcda, counsel for the Respondents. Heard

counsels for the parties.

2. The contention of the applicant that he was induced

to make an admission of the charge for consideration of

a lenient sentence was considered by the appellate authority

and rejected for good reascns., We do not think that in

the circumstances any interference with tha’punishmant

is called for,

3. The application is dismissed summarily.
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